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Macblnf to Protfct Rlabl. or Small 
FI.hermt'b 

1969. SHRI N. DBNNIS: Will the 
MInister of AORICUl TURE be pleued to 
state : • 

(a) the machinery set up to ch«k 
the deep-(\shina trawler. from encroachin. 
upon tbe domain of tbe .. mall fisherman 
whose "vetibood is entirely dependent OD 

tbe flsh catcb; and 

(b) tbe ptaces wbere the macbtnery 
is in operadon aad at whit 'inter\'k1 of 
time the checking Is done , 

THE MINISTER OF STAn! IN THS' 
DEPARTMENr''' OF MlRICULTO,It"B 
AND COOPERATION IN THE 
MINISTRY OF AORICULWRi! (ftflt') 
YOOBNDRA MAKWANA): (a) GMra-

ment of India circulated a model bin io 
1979 to all maritime States and Union 
Territories for delimitation of fishing zonea 
for DOn-mechanised. mecbanised and deep 
sea fil.bioa vessel.. Based 00' (he modol 
b.11 Stlte Governments of KeraJa, Orissa. 
MaharatMra, Tamil Nadu and Unioll 
Territory of Goa. Daman and Diu bave 
enacted 'suitable legislation to protect tbe in­
terests of fishermen operatin, traditiooal/non­
mccbeoiaed aDd mecharriscd boats. Govern­
ments of Aodbr~ Pradab and Keroataka 
have passed executive orders. Government of 
Oujafat. West Bengal aDd Uniob Territory 
of Poodlcbetry are CObsidcrifti 'tn,ctmeot 
0( suitable ·'eaislafion. 

(b) Information il beiDI collected. 

A .... t.ace to A.d.r. PraderJa ror SettloR 
.p Aaro.Baatd ladultries . 

1970. SHal V. TULSIRAM ; Will 
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tbe Minister of AGRICULTURB be 
pleased to atate : 

'(a) the financial assistance provided .0 Aoobra Pradesh Governmeot durina tbe 
last three years, for setting tiP a networ~ 

of alfo-based industries in tbe State: 
and 

{b) the amount proposed to be 
aU~ted durio. 1981.8~ 7 

THE MINISTER OF STATE IN THE 
DEPARTMENTOP AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHR.I YOOENDRA 
MAKWANA): (a) Details liven in tbe 
statement below. 

(b) The amount to be allocated durin, 
1987·88 depends upon the propoSal 
received rrom the State. 

Statement 

---------.--.. -,.,..,--.... ---.. ~ .. --'-.. --
Year 

1984-85 

1985 .. 86 

1986-87 

Central Asssis· 
tance released 
to Aodbra 
Pradesh under 
District IndU1-
triet Centra 

S2.SS 

80.00 

83.63 

R~imburse· 
meor made 
under 
CeDtral 
Invest­
ment 
subsidy 
scbeme 

714.00 

946.00 

1404.60 

----_----"-_._------'---
Misuse or Ca." Beneftt. la A •• br. 

Pradesh 

197L SHR} V. TULSfRAM: Will 
tbe Minister of LABOUR be ploased to 
Itr.te : 

() whether Government are aware 
, a b benefits under tbe E.S.I. Scbeme 

tbat~~s misused if) Andhra P,adesb; are ~.Jnl 
and 

(b) ir so. tbe acdoD takeD to prncot 
t' lucb aD abuse of tbe fac~lJty ? 

THB MINISTER. OP STATB OF THB 
MINI st R. y Of ~ABOt)a (SHill P .A. 

SANOMA): (a) The -incidence 01 cub 
beneOt. relatina to .ickneu and 
temporary di.ablement under the BSI 
Scheme in certain centres in Andbra 
Pradesh haa been bitber tbaa tho AU­
India a.erap. 

(b) The BSt Corporation bas ad vised 
the Oovernment or ADdbr. Pradesh to 
issue suilable iostructioos· to tbe Insurance 
Medical Office... to exercise due eare fa 
issue 01 medical certificates alliborisina 
abstention (rom work 00 g.rouods or 
incapacity and, wherever nccessary (0 
withdraw the certificatioQ powers of In,su. 
ranee Medical Officers aDd to set up. 
panel of doctors for issue of medical 
ctrtifica.e.~ The Corporation has also 
in.structed itl Reaional Director to take 
certain administrative measures to 'control 
lax certi6oation, 

FI •• nelal A .... f.acc for D"eloPIDNf 
or H,der.bad 

1972. SHRJ V. TULSfRAM : \\'ill 
tbe Minisfer of URBAN DEVELOPMENT 
be pleased to state : ,.' 

(a) wbe\ber In UN study bas 
revealed chac a number of citjes in India 
a ro in sham b't.; 

(b) i( 10. tbe salient feature. of tbe 
UN .tudy and tbe names of ci fie. declared" 
8'5 sucb; 

(c) tbe Dumber or cities in Andhr. 
Pradesh so declared; and 

(d) tbe derails of financial and other 
ass,iltance tbat Union Oovernment propose 
to render to tbe Slat. 0' Aodbra Pradelh 
to check furtber deterioration of H}derabad 
and other impOrtant chies in tbe Slate 1 

THE MINISTER OF STATE IN THB 
MINISTRV OF URBAN DEVELOP .. 
MENT (SHRI DALBIR SJNOH): Ca) 
to (c). Tbe World Development Rt'port 
broIJabt out io 1984 sbowl why conrinuioa 
rapid population .rowth on In tVtry 

lareer base is . like.)' ro mean I lower 
quality of lir" for mUlianl 01 peOl,re. It 
concluda tbat in some ~uot,ja develop­
ment may not be poI.ible at all aDieu 
II"wer population ,rowlb CIa bet Icbirvcd 
loon, before bilbor real lucoma would 
brioa in fcrtilit, down ,pont."eou,J)'. 
Tbelr Rtl)ort outlines public PQrkies to 
roduoo fertility lbae are bumano· aad 




